
FORM A

PUBTIC ANNOUNCEMENT

[Under Regrrlation 6 of the lnsolvency and Bankruptcy Board of lndia (lnsolvency Resolution process for
Corporate persons) Regulations, 2OL6l

FOR THE ATTENTION OF THE CREDITORS OF ADYAMA RICE MILL PRIVATE LIMITED

EVANTLRE PARTl CUTARS
L E OF CORPORATE DEBTORNAM

AB Garments lm x LLP2 RATIO RATTDA E Fo Nco RPO N Fo oC R PO DE E BTO R 2L.04.201.7
3 AUTHORITY UNDER WH ICH CORPORATE DEBTOR IS

INCORPORATED REGISTERED
Minis try of Corporate Affairs

4 coRPoRATE tDENT|TY NO/
IDENTIFICATION OF THE CORPORATE DEBTOR

LIMITED LIABILITY AN-2286

5 DRESSAD Fo HT RE GE TEIS ER oD FIF CE A DN RP N C P oL F FI CE
F NA Fo CO PORY) TERA ED BTo R

5,G rastin Place , Ground Floor
Kolkata -700001 west Be al6 INSOLVENCY COMMENCEM ENT DATE IN RESPECT OF THE

CORPORATE DEBTOR
1.8.L2.201.9

7 ESTIMATED DATE OF CLOSUR E OF INSOLVENCY RESOLUTION
PROCESS

1,5.06.2020

8 N NUMBER OF THE INSOLVENCY
PROFESSIONAL ACTING AS INTERIM RESOLUTION
PROFESSIONAL

NAME AND REGISTRATIO Name:Balaknath
Bhattacha ryya
Registration No : tBBt/tpA-

6/2017-1.8/10971003/tP-N0009
9

PROFESSIONAL,AS REGISTERED WITH THE BOARD

ADDRESS AND EMAI L OF THE INTERIM RESOLUTION ress: Sahabagan, Salua pO

R Gopalpur, Dist N 24 parganas

, Kolkata 700136
E mail :

Add

hoo.combhattacha bn10

WITH THE INTERIM RESOLUTION PROFESSIONAL

ADDRESS AND EMAIL TO BE US ED FOR CORRESPONDENCE ress: Sahabagan, Salua pO_

R Gopalpur, Dist N 24 parganas

, Kolkata 7001.36

E mail :

Add

hoo.combhattacha bn@
11, DALAST TE FO SUR B M oISSI N o CF LA MS 07.01..2020
1.2 CI-ASSES OF CREDITORS, IF

SUBSECTION (64) OF SECTT

ANY, UNDER CLAUSE (B) OF
ON 21, ASCERTAINED BY THE

INTERIM RESOLUTION PROFESSIO NAL

Name of the Class(es)

13 NAMES OF INSOLVENCY PROF ESSIONALS IDENTIFIED TO ACT
AUAS TH o ISER RD PE ESR NTE ATIVE Fo C R DE RtTo S AN C LASS
RTH EE AN ESM FOR EAC CH LASS

nab Kumar Chakrborty
2.Saurabh Basu

L. Pra

3,Sa Kumar Sarkar
1,4

(b) DETAILS OF AUTHORIZED REPRESENTATIVES ARE
AVAILABLE AT

(a) RELEVANT FORMS AND Web link : ibbi.gov.in
Physical Address- tnsolvency

na Bad n k u Boa ofrd nd aptcy
Th

Flo r7 o Ma u Bh nawav

6



Shanka r Ma rket,Ca nnaught

Circus, New Delhi-1,10001

Notice is hereby given that the National company Law Tribunal has ordered the commencement of a

corporate lnsolvency Resolution Process AB Garments lmpex LLP on 18.12'2019'

The creditors of AB Garments lmpex LLp are hereby called upon to submit their claims with proof on or

before to the interim resolution professional at the address mentioned against entry no 10'

The Financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No 12, shall indicate its choice of

authorized representatives from among the three insolvency professionals listed against entry No 1-3 to

act as authorized representative of the class ------in form CA s

Submission of false or misleading proofs of claim shall attract penalties'

Name and Signature of the lnterim Resolution Professional:

Date 27.12.2019 t.bu a7.t2 'zotI

i

(Balaknath Bhattacha

I nsolvecy Professional

BALAKNATH B HATTAC HARWA
INEOLVENCY PROFESS IONAL

Regn. No:
EBrFe0o3/lP-N00096/201 7-1 8/1 0S71

ii,

f

f,


